IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH

JAIPUR, ' v
o_A.N5.760/92 Dt;:of order: 25,11,93"
Raghuvir Singh : Appliciﬁt i
Vs, .
‘ Union of India & Ors, | $ ReSpondénts
~N0.A.N0.761/92 |
Bélkishan s Applicént'
| - Vs, |
Union of imdia & Ors, H ReSpondénts
0.A,No.762/92 '
Prem Cﬁind : Applicégt
Vs. |
'4‘ | Unionr-of India & Ors, s Responde!nts .
0.A.No,842/92 .
Manoharlal : Appli??ﬁtii‘
| Vs, B
~ Union éf India & Ors, : Requndénts
O.A.No,843/92 - s
Kinhya.Lil‘Gaur s Applicéﬁteff f
' Vs, |
Union of India & Ors. : ReSponden§§'
0.A,No,844/92 - -
Vijay'Kumar : Applicié§j f j, ‘2
* - N 0 P R
Union of Indid & Ors, : Responﬁgnyﬁffﬂ {;v}@' SRR
Mr.J.K.Kaushik : Counse:]. orapplicvtnts
Mr.S .S, Hasan : Counse%Egéjfréééégdénts::j_;;IIQ
CORAM:: ;i"ﬂ'“-~'éﬁﬁ;£f X
Hon'ble Mr.Gopal Krishna, M;;gér(Judl;jfki ?2
- Hon' ble Mr.O.P.Sharma, Membé;(Adm.). .' :
PER HON' BLE MR.GOPAL KRISHNA, mmééR(JUDL.) s
Applicants Raghuvir Singh, Balkishian, Prem Chind,
Manéharlal, Kanhya LAl Gaur,and Vijiy Kuma?, have fiied.
(thg these: Applications under Sec.19 of;the Administrative
" ,

Tribunals Act, 1985, praying thit'ﬁhe‘notice containéd
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in the letter dited 21.4.89 at Annx.A-6 by which they
were informed thiﬁ on their failu:e'to appegr in and
clear the trade test for the posts of Skilled Fitter _
scdle Rs,950-~1500, they shall ie aeemed>to have refused
promotion be,quashed The appliciﬂts hHVe dlso prayed
for a declaration thit they have acquired 2 right to
the posts of Skilled Fitter on Whicq they have been
working since 1983. Since common'questions of law
and facts are involved in these ipplicitions the sé@e

1

are being disposed of by & common:o:der. - o

2. " We have heard the learned-codnsel for the pirties
, | ;
and perused the records. The applicants were initially

appointed @as Khalasis in the Western Rallwiy, kjmer.,
While holding the post of Khilisis all these applicints
appedred in and cledared the tréde test for Skilled

,.

Fltter, Theredfter, they Were‘promotedrto the posts

of Skiiled Fitter in 1983.. It is alleged by them that

s

they were granted promotion agiinstkcleir vicincies E_”v
and they have been continuously WOrking on the OOStS
of Skilled Fitter since 1983, It mqst_be noted that
the applicants had filed 0.As eirlier‘igainstLtheir ‘
orders of reversion from the posts of Skilled Fitter‘

to that of Khalasis in the Jodhpur Bench of this .

'
.l

Tribdnal and their orders of reversio were quished ! gf"g

'
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is merely * show ciuSe notlce and where iusoonciuse”
notice is 1ssued to dny government Servint, ordinarily'p
the government Servént must plice his case before the
conCerned authorlty and in such an eVent the Courts/
Prlbunél should be reluctant to 1nterfere with the

noticeiat that stiage unless it is'shown thdt the notice

is ex facile illeg<al,
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3. In these circumstances, we dispose of these

applications with the following dirgctions:

i

i) The applicants shall suﬁmit‘their replies to the
show cause notices at Annx.A~é dated 21.4.89 toz
the conCerhed duthorities within @ period of one
month from the date of this énder and the respon-
dents dare directed to dispose of their replies
within @ period of two montﬁséﬁ%@ﬁ'the;détes'of}
receipt thermof in accordance;&IEh thé.ruléé,f
instructions and guidelines on éhg‘subfectthropgh
spedking orders,

i1) The respondents dare further directed not to

' revert the a8pplicants ffom the posts of Skilled
Fitter grade III scile %.950—i500 till decisions
are taken by them on their replies and communi-
cated to the applicants, | |

iii) If @ny of the applicents feelé aggrieved by an}
decision t3ken on his feply, he shall be at

liberty to file a fresh O.A, -

4. There shall be no order as,to.coéts.
o ; : . .o
(0.P.Shirmd) 4 - (Gopal Krishpa) -~

Member (Adm.) . " N . Member,(Juc_!l_) .



